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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI   

ORIGINAL APPLICATION NO 884 OF 2022 

IN THE MATTER OF:  

SANJEEV KUMAR                                                      ...APPLICANT 

                                         VERSUS 

UTTAR PRADESH POLLUTION CONTROL  

BOARD & ORS.                                                     ...RESPONDENTS 

REPLY ON BEHALF OF RESPONDENT NO. 6, M/S PRATEEK 

REALTORS INDIA PRIVATE LIMITED  

 

MOST RESPECTFULLY SHOWETH: 

1. That the present Reply is being filed on behalf of M/s Prateek 

Realtors India Private Limited through its Authorised Representative, 

Col. Raj Shekher Sharma, who is competent to swear the Affidavit 

on its behalf. 

 

2. That in 1997, the Uttar Pradesh Awas and Vikas Parishad 

(“Parishad”) acquired a large tract of land and after dividing the land 

into plots, launched a scheme over the said land in 2007-08 under the 

name of Siddharth Vihar Yojna, wherein the plots were allotted to 

various entities for development of residential and group housing 

societies. Despite allotting the plots to various private entities, a large 
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area under the said scheme is still in the control and supervision of 

the Uttar Pradesh Awas and Vikas Parishad, and the Parishad is also 

developing the land through construction of flats or residential plots 

or other modes. 

 

3. That apart from its own development over the land, the Parishad is 

also responsible for development of the common civic amenities and 

facilities inter-alia including construction of roads; Terminal Sewage 

Treatment Plant; development of green belt; and laying of water 

electricity lines. 

 

4. That in 2014, a Scheme for Allotment of Bulk Sale Plots in 

Siddhartha Vihar, Ghaziabad was floated by the Uttar Pradesh Awas 

and Vikas Parishad, wherein tenders were invited for allotment of 

five plots for development of group housing. Pursuant thereto, a 

consortium comprising of various private entities, with the lead 

member of the consortium being the Answering Respondent, 

submitted a bid in respect of Plot No. 4/BS-05 measuring 57350.828 

square meters and Plot No. 4/BS-01 measuring 97565.68 square 

meters and emerged as the successful bidder. 

 

5. That pursuant thereto, Lease Agreements were executed on 

20.06.2014 with respect to Plot No. 4/BS-01 and Lease Agreement 
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dated 22.02.2014 with respect to Plot No. 4/BS-05. Copy of Lease 

Agreement dated 20.06.2014 and Lease Agreement dated 22.02.2014 

executed between the Uttar Pradesh Awas Evam Vikas Parishad and 

the Answering Respondent is annexed and marked as Annexure-1 

and Annexure-2 respectively.  

 

6. That pursuant to the Lease Agreement, the Answering Respondent 

decided to establish a group housing society, in the name of “Prateek 

Grand City” over Plot No. 4/BS-01 & 05 and took steps to secure all 

regulatory permissions and clearances from the concerned 

authorities, including the Environmental Clearance and the Consent 

to Establish. The Answering Respondent was granted the 

Environmental Clearance on 11.11.2014 by the Ministry of 

Environment, Forest and Climate Change, Government of India and 

the Consent to Establish was granted by the Uttar Pradesh Pollution 

Control Board on 30.04.2015 and Consent to Operate was granted on 

12.02.2021. A copy of Environmental Clearance dated 11.11.2014 is 

annexed and marked as Annexure-3. A copy of Consent to Establish 

dated 30.04.2015 is annexed and marked as Annexure-4. A copy of 

Consent to Operate dated 12.02.2021 is annexed and marked as 

Annexure-5. 
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7. That the present Original Application has been filed by one of the 

residents of the Siddharth Vihar Yojna, alleging that roads, green 

belt, drainage and sewage treatment facilities, parks etc. have not 

been developed in the area in a proper manner, which is leading to 

environmental pollution and also causing great hardship to the 

residents. It is pertinent to mention that the discrepancies alleged are 

with respect to compliances and development that had to be 

undertaken by the Parishad.  

 

8. That as noted above, Answering Respondent is the Allottee of only 

two of the plots in Yojana which encompasses a huge area and 

comprises of projects of a myriad nature, ranging from, group 

housing schemes, school, college and the associated infrastructure. 

Hence, by way of the present Reply, the Answering Respondent is 

restricting itself to addressing the concerns regarding environmental 

compliances within its project area. 

 

9. That at the outset, it is respectfully submitted that the Answering 

Respondent is a company, which is a reputed presence in the 

industrial circles and prides itself on practicing the highest standards 

of professional and business ethics in pursuing its commercial 

interests. The Answering Respondent has been extremely vigilant in 

4



ensuring that all environmental norms and regulations are complied 

with. The company has got all the necessary approvals, licenses and 

clearances, required under environmental laws, from the regulatory 

authorities and considers the same as not only its liability but also its 

duty as part of responsibly conducting its business interests. 

 

10. That it shall be evident from the contents of the following paragraphs 

that no environmental pollution of any kind if being caused by the 

Answering Respondent and all environmental compliances have been 

strictly ensured by the Answering Respondent. 

 

11. That with regard to sewage treatment facilities, it is respectfully 

submitted that a well-equipped Sewage Treatment Plant with a 

capacity of 2000 KLD has been installed at the project site of the 

Answering Respondent against the admitted estimated flow of 450 

KLD. The Answering Respondent has ensured that the STP is 

operational at all times and the parameters of the treated water are 

well within the prescribed norms. Presently, the entire treated water 

is being utilised within the premises of the Answering Respondent, 

through modes like gardening, washing and flushing. 

 

12. That it is pertinent to mention that the responsibility of construction 

of the Terminal STP, having a capacity of 43 MLD and catering to 
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all areas of Siddharth Vihar Yojna, including the project site of the 

Answering Respondent, is that of the Uttar Pradesh Awas Evam 

Vikas Parishad and currently, the first phase of construction is going 

on in relation to the same. The trunk sewer pipeline has been laid by 

the Parishad and connectivity to the same has already been provided 

from its project site by the Answering Respondent. 

 

13. That in relation to the management of the solid waste generated in the 

premises of the Answering Respondent, it is submitted that the 

Answering Respondent has installed an Organic Waste Convertor 

[waste composting unit] at the project site, which has the capacity of 

1772 kg/day and has entered into an agreement with M/s SVM 

Infrastate Pvt. Ltd. for handling the balance amount of solid waste 

generated at the project site of the Answering Respondent, a fact 

which is also reflected in the Report submitted before this Hon'ble 

Tribunal. 

 

14. That in relation to green belt development, it is respectfully submitted 

as against the requirement of planting 388 trees under the approved 

plan, the Answering Respondent has planted more than 700 

trees  within its project site, with the area of the green belt also being 

much more than required in the map and the said fact is also indicated 

in the Report submitted to this Hon'ble Tribunal. The said exercise 
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was undertaken by the Answering Respondent as an extension of its 

ideology to ensure development in synchronization with nature and 

environment. 

 

15. That as is abundantly clear from the above submissions, the 

Answering Respondent is totally compliant with environmental 

norms and has ensured that all environmental compliances are done 

at its project site, thus negating the possibility of any pollution being 

caused from its project site. The Answering Respondent, as a 

responsible entity, is also willing to co-operate and participate in any 

exercise that may be undertaken to preserve, protect and improve the 

environment in the area surrounding its premises. 

 

16. That in terms of Government Order dated 26.09.2011 issued by the 

State of Uttar Pradesh, it was mandated that in all upcoming 

residential schemes in the State, ten percent of the dwellings shall be 

constructed for the Economically Weaker Section [EWS] and ten 

percent of the dwelling units shall be constructed for Low Income 
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Group [LIG] segments of the society. A true copy of Government 

Order dated 26.09.2011 is annexed and marked as Annexure-6. 

 

17. That as shall be evident from the sanctioned map of the project of the 

Answering Respondent, a plan for construction of 39 towers has been 

sanctioned by the Parishad. Out of the 39 towers, the Answering 

Respondent has completed the construction of 24 towers. Thereafter, 

the Answering Respondent applied for the Completion Certificate of 

16 towers and the Completion Certificate for 12 of the 16 towers was 

granted by the Parishad on 16.06.2021 and 06.10.2022. The 

Answering Respondent is further undertaking the construction of 

EWS /LIG dwellings within the allotted plots in compliance of the 

Government Order. 

18. That it is respectfully submitted that compliance of all conditions, 

related to the various consents, certificates and permissions granted 

to the Answering Respondent, is ensured by the Answering 

Respondent with great diligence.  
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14. TEHSIL COMPOUHO. GH�£��f _f\ \J\ 
( 193944' (M)-9 

INDiA NON JUDICIAL 
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Certificate No. 
Certificate lssJed Dato
Account Reforence 
Unique Doc. Reference
Purchased by 
Descrlptio, of Document
Propert� Description 
Consideration Price (Rs.)

First Party 
Second Party 
Stamp Ou:y Paid By 
Stamp Du:y Amount(Rs.)

Government of Uttar Pradesh 

e-Stamp 

IN-UP00260328045901 M
21-Feb-2"014 02:19 PM 
SHCIL (Fl)/ upshcil01/ GHAZIABAD/ UP-GZS
SUSIN-UPUPSHCIL0100298220280043M
PR/..TEEK REALTORS INDIA PVT LTD
Article 23 Conveyance 
PLOT NO 418S-05, SIDDHARTH VIHAR GHAZIABAD
223,09,47,209 
(Two Hundred Twenty Three Crore Nine Lakh Forty Seven

Tho Jsand Two Hundred And Nine orly) 
UTTAR PRADESH AWAS AVAM VIKAS PARJSHAD
PRATEEK REAL TORS !NOIA PVT LTD
PRATEEK REALTORS INDIA PVT LTD
15,E 1,66,500 
(Flt.eenCrore Sixty One Lakh Sixty Six Thousand Five Hundred only)
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State Level Environment Impact Assessment Authority, Ut
1 

',peePr1alish1 

Directorate of Environment> U.P.

Vmeet Khand-1, Gomti Na.gar, Lucknow• 226 0 I 0 
Phone': 91-522-2300 541. Fax: 91-522-2300 543 
E-mail : doeupiko@yahoo.com
Website • www.seiaaup.in, www.seiaaup.com

:\Ir, Rajesh Ag�u-wal, 
A�!-islant Vic(• President (Prnjccts & Planning), 
Pnitccl,. Pro-'.\lenagr, A--t2, 
�l·ctor, 67, �oida, LP. 201301 

Rd. :\oJ].j.$..tPraya/SE:\C/2280/201-4/AD(\'8) Date: // �ovember, 2014 

Suh: [ndrnnmcntal Ckarnnce for Group Housing Project ••Prateck Grand City" at Plot 
,t1. O-t 1B.">-l1.�S, �iddharth \'ihar. Ghaziabad, LP. b, :\-1/� Prateek Realtors India 
pq_ Ltd. 

D�ctl '-II. 

Pkas.: refer to ) our lett�r received in this office dated 05/05/20 l 4, 27 i08120 l 4, 
1)i 10 12014 and 14 10 12014 addressed to the Director. Environment & Secretary. SEIAA. Dr. 
Bhim R,10 ,\mbi:dl-..ar P�lr) avarnn Purism. Vineet Khand-l, Gomli Nagar. Luckm)\\ on the 
,uhj-.:-: 1 .i:-. ab,),'-' 

\ prl;.'')Ct1tation ,, as made by the project proponent \\ ith their Consultant \,Vs Perfa-:t I:n...-iro 
'w' u1ions J>\ I LtJ. before the State Ll!vel Expert Appraisal Commiltce mei:ting <lated 
� l 1 tJ '.;,(J J..i and the comrnittee w,b gi\·en lo understand that:• 

1 I he en, ironml.?ntal ckr1ra11cc is .;;ought l�lr Group I lousing Pro.icct ··Grand Cit:, .. at Plot 
'\:lHJ..1- Bi;,_;- I &5. Sic!harth \'ihnr. Ghaziabad. l ;_p_ l\l. s Prat1:d-: Realtors India P\ ! Ltd. 
\n.:,1 ul.latb of the proi1:ct is as folio\\::,: 

_rmal (,n:,:n_ \rl:.a 04.3°�) __ _ 
l Pl:l l Up�n �\. Roa�I :\rca . -· .  

\..u. 0CD\\d]rn11 units 

! I 
_______ 1_:,_· :_<_26_7 .34 sqm __________ 7 S-1298.66 ::..9.m __ J 

7148 
;., - - ·-- ... ---·---- ----------- ----�·

\.-i ul ! \\ S
\u. ,it' Uci l nib 
:\o. ui' blm:ks 

-t715.,715 
-------- ··-"'--------, 

Re::;id�ntinl 39 l 
E\\'S _---i 

�-kdicul hiciltt:, 
Comml.°:rcial facilit\ 

12 

�----'-

htucationul Facilily ; ') 

'Community 
i Area'Common facilities 

For Prateek Realtors India Pvt. Ltd.

Authorized Signatory
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UTTAR PRADESH POLLUTION CONTROL BOARD 
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com 

CONSENT ORDER 

Ref No. - 
111475/UPPCB/Ghaziabad(UPPCBRO)/CTO/wat 
er/GHAZIABAD/2020 
To , 

Dated : 12/02/2021 

Shri RAJESH KUMAR AGARWAL 
M/s M/s PRATEEK REALTORS INDIA PVT. LTD. 
Prateek Grand City (Group Housing Project) at Plot No. 04/B.S-15, Siddharth Vihar, Ghaziabad, 

U.P ,GHAZIABAD,201301
GHAZIABAD 

Sub :    Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974   
(as amended) for discharge of effluent to M/s. M/s PRATEEK REALTORS INDIA PVT. 
LTD. 

Reference Application No :10214510 Dated :12/02/2021 

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. M/s PRATEEK REALTORS
INDIA PVT. LTD. is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through
septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

2. This consent is valid for the period from 01/01/2021 to 31/12/2022 .
3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board 

CEO-1 

Enclosed : As above 
(condition of consent): 

Copy to: Regional Officer, UPPCB, Ghaziabad. 

CEO-1 
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U.P. POLLUTION CONTROL BOARD, LUCKNOW 
 
Annexure to Consent issued to M/s.M/s PRATEEK REALTORS INDIA PVT. LTD. vide 

 

Consent Order No. 10214510/ Water Dated : 12/02/2021 
CONDITIONS OF CONSENT 

 

1. This consent is valid only for the approved production capacity of Group Housing Project cum 
commercial complex. 

2. The quantity of maximum daily effluent discharge should not be more than the following : 
Effluent Discharge Details 

S.No Kind of Effulant Maximum daily 
discharge,KL/day 

Treatment facility and 
discharge point 

1 Domestic 900 KLD STP 
3. Arrangement should be made for collection of water used in process and domestic effluent 

separately in closed water supply system. The treated domestic and industrial effluent if discharged 
outside the premises, if meets at the end of final discharge point, arrangement should be made for 
measurement of effluent and for collecting its sample. Except the effluent informed in the 
application for consent no other effluent should enter in the said arrangements for collection of 
effluent. It should also be ensured that domestic effluent should not be discharged in storm water 
drain . 

4(a)  The domestic effluent should be treated in treatment plant so that the should be in conformity with   
the following norms dated treated effluent . 

Domestic Effulant 
S.No Parameter Standard 

1 Total Suspended Solids As per EP Act 1986 
2 BOD As per EP Act 1986 
3 COD As per EP Act 1986 
4 Oil & Grease As per EP Act 1986 
5 Quantity of Discharge 900 KLD 

4(b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in 
conformity with the following norms. . 

Industrial Effulant 
S.No Parameter Standard 

5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from 
washing of floor and equipments etc should be treated before its disposal with treated industrial 
effluent so that it should be according to the norms prescribed under The Environment (Protection) 
Act,1986 or otherwise mandatory . 

6. The other pollutant for which norms have not been prescribed, the same should not be more than the 
norms prescribed for the water used in manufacturing process of the industry . 

7. The method for collecting industrial and domestic effluent and its analysis should be as per legal 
Indian standards and its subsequent amendments/standards prescribed under The Environment 
(Protection) Act, 1986. 

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and 
disposed of on one disposal point. This common effluent disposal point should have arrangement for 
flow meter/V Notch for measuring effluent and its log book be maintained . 

9. The Unit will file the renewal application at least 2 months prior to the expiry of this Order. 
 

Specific Conditions: 
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1. Unit shall comply with Uttar Pradesh Groundwater (Management and Regulation) Act 2019. 
2. The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act 
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other 
applicable rules notified under E.P. Act 1986. 
3. The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with 
the provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement) 
Amendment Rules, 2016 and The Solid Waste Management Rules, 2016 
4. The treated effluent/sewage shall be used for irrigation purposes as much as possible. The 
guidelines developed by the CPCB for the utilization of treated effluent for the irrigation purposes is 
available at the URL http://cpcb.nic.in/NGT/Guidelines-UTE-Irrigation.pdf 
5. The Unit shall comply with the provisions of notification dt.07-10-2016 of Ministry of Water 
Resources, River Development and Ganga Conservation, GOI. 
6. The Unit shall submit the point wise compliance report of the CTO issued by the Board for the 
year 2019 and the audited balance sheet for the current year and the details of fees deposited during 
last three years within a month failing which consent would be deemed void. 
7. At the site a display board size 4x6 feet shall be installed to display the provisions of Construction 
and Demolition Rules 2016. 
8. The Unit shall ensure proper operation and maintenance of Sewage Treatment Plant. Also 
independent flow meters, logbook and electric meter should be installed for Sewage treatment plant. 
9. The Unit should be operated in such a way so that there is no adverse impact on public and 
environment. 
10. The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For 
green belt at least 8 feet height plants should be planted which shall be properly protected as proper 
irrigation and maneuvering arrangements shall be made. For the development of the green belt the 
guidelines issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be 
complied. 
11. This consent is valid only for products and quantity mentioned above. The Unit shall obtain prior 
approval before making any modification in product/process /fuel/ Plant machinery failing which 
consent would be deemed void. 
12. The Unit shall submit quarterly monitoring reports of treated effluent from a certified / approved 
laboratory under E.P. Act 1986 
13. The Unit will ensure the continuous and uninterrupted data supply from the OCEEMS to the 
CPCB server. The unit shall maintain strict supervision on fluctuations in operating parameters with 
respect to each treatment unit of the Effluent treatment plant. 
14. If the CPCB or UPPCB issues the Closure order against the Unit this consent order stands 
automatically suspended for that period. 
15. The Unit shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High 
Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control 
Board for protection and safe guard of environment from time to time. 
16. It is to inform you that process to forfeit Rs. 2 lac from the Bank Guarantee submitted by the unit at the 
time of CTE has been initiated for violation of CTE condition regarding establishment & operation of 3 
RMC plants at site without valid CTO from Board. 

 
Issued with the permission of competent authority . 

 
For and on behalf of U.P. Pollution Control Board . 

 
CEO-1 
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UTTAR PRADESH POLLUTION CONTROL BOARD 

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com 

 
CONSENT ORDER 

 

Ref No. - 
111473/UPPCB/Ghaziabad(UPPCBRO)/CTO/air/GHAZIABAD/2020 

Dated : 12/02/2021 

 
To ,  

Shri RAJESH KUMAR AGARWAL 
M/s M/s PRATEEK REALTORS INDIA PVT. LTD. 
Prateek Grand City (Group Housing Project) at Plot No. 04/B.S-15, Siddharth Vihar, Ghaziabad, 

U.P ,GHAZIABAD,201301 
GHAZIABAD 

 
 

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended) 
to M/s. M/s PRATEEK REALTORS INDIA PVT. LTD. 

 
Reference Application No. 10214323 Dated : 12/02/2021 

 
1. With reference to the application for consent for emission of air pollutants from the plant of M/s M/s 

PRATEEK REALTORS INDIA PVT. LTD.. under Air Act 1981. It is being authorised for said 
emissions, as per the standards, in environment, by the Board as per enclosed conditions . 

2. This consent is valid for the period from 01/01/2021 to 31/12/2022 . 
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board 

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the 
Air (Previntion and Controt of Pollution) Act, 1981 as amended. 
This consent is being issued with the permission of competent authority . 

 
 
 

For and on behalf of U.P. Pollution Control Board 
 

CEO-1 
 
Enclosed : As above 
(condition of consent): 

 
Copy to: Regional Officer, UPPCB, Ghaziabad. 

 
CEO-1 
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U.P. Pollution Control Board 
 

Dated : 12/02/2021 
CONDITlONS OF CONSENT 

 

1. This consent is valid only for the approved production capacity of Group Housing Project cum 
commercial complex. 

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior 
approval before making any modification in product/ process /fuel/ plant machinery failing which 
consent would be deemed void. 

3(a) The maximum rate of emission of flue gas should not be more than the emission norms for the stacks. 
3(b) Air Pollution Source Details. 

Air Pollution Source Details 
S.No Air Polution 

Source 
Type of Fuel Stack No. Parameters Height 

1 12 DG Sets 
(3x500, 

5x630, 1x750, 
2x1250, 

1x160) KVA 

HSD  Sulphur 
Dioxide 

As per EP Act 
1986 

3(c) The emissions by various stacks into the environment should be as per the norms of the Board . 
Emission Quality Details Detail 

S.No Stack No Parameter Standard 
1 1 Sulphur Dioxide As per EP Act 1986 

4. Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or 
otherwise mandatory . 

5. The equipment for air pollution control system and monitoring ,as proposed by the industry and 
approved by the Board should be installed in their premises itself . 

6. The modification or installation in the existing pollution control equipments should be done only by 
prior approval of Board . 

7. The operation of air pollution control system and maintenance be done in such a way that the 
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF & 
CC/or otherwise mandatory . 

8. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF 
& CC/or otherwise mandatory . 

9. The unit should submit the stack emissions monitoring report within one month from issuance of 
consent order along with the point wise compliance report of the consent order . Further quarterly 
monitering report should be submitted . 

 
The Unit will file the renewal application at least 2 months prior to the expiry of this Order. 
Specific Conditions: 
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1. The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act 
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other 
applicable rules notified under E.P. Act 1986. 
2. The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with 
the provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement) 
Amendment Rules, 2016 and The Solid Waste Management Rules, 2016 
3. The Unit shall submit the point wise compliance report of the conditions imposed in the CTO 
issued by the Board for the year 2019 and the audited balance sheet for the current year and the 
details of fees deposited within a month failing which consent would be deemed void. 
4. At the Unit site a display board size 4x6 feet shall be installed to display the provisions of 
Construction and Demolition Rules 2016. 
5. This consent is only valid for no emission source.Project shall obtain CTE before installing any 
source of emission i.e. DG Sets etc. 
6. The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For 
green belt at least 8 feet height plants should be planted which shall be properly protected as proper 
irrigation and maneuvering arrangements shall be made. For the development of the green belt the 
guidelines issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be 
complied. 
7. This consent is valid only for products and quantity mentioned above. The Unit shall obtain prior 
approval before making any modification in product/process /fuel/ Plant machinery failing which 
consent would be deemed void. 
8. The Unit will ensure the continuous and uninterrupted data supply from the OCEMS to the CPCB 
server. 
9. If the CPCB or UPPCB issues the Closure order against the Unit this consent order stands 
automatically suspended for that period. 
10. The Unit shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High 
Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control 
Board for protection and safe guard of environment from time to time. 
11.  It is to inform you that process to forfeit Rs. 2 lac from the Bank Guarantee submitted by the 
unit at the time of CTE has been initiated for violation of CTE condition regarding establishment & 
operation of 3 RMC plants at site without valid CTO from Board.  

 
Issued with the permission of competent authority . 

 
For and on behalf of U.P. Pollution Control Board . 
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Vineet Kumar <vineet.legal@gmail.com>

Advance Service Reply on behalf of Respondent No. 6 i.e. M/s Prateek Realtor
India Private Ltd. titled as Sanjeev Kumar Vs. Uttar Pradesh Pollution Control
Board & Ors. OA No. 884/2022 in NGT
1 message

Vineet Kumar <vineet.legal@gmail.com> Mon, Mar 27, 2023 at 4:19 PM
To: harshvardhansinghrajawat182@gmail.com

Please find attached herewith the Advance copy of the Service Reply on
behalf of Respondent No. 6 i.e.  M/s Prateek Realtor India
Private Ltd. titled as Sanjeev Kumar Vs. Uttar Pradesh Pollution
Control Board & Ors. OA No. 884/2022 in NGT.

--

Thanks & Regards,

VINEET KUMAR

M/s VICTORY ASSOCIATES

ADVOCATES, SOLICITORS & LEGAL CONSULTANTS

19 Raj Niwas Marg, Civil Lines, 
Delhi 110054
+91-9810815307, +91-9953415307

 
 Disc la imer
"This  e lec t ron ic  mai l  message  and  any  f i l e  sen t  wi th  i t  a re  in tended  so le ly  fo r  the  named rec ip ien ts  and  may conta in
conf iden t ia l  and  propr ie ta ry  bus iness  in format ion  of  VICTORY ASSOCIATES and  i t s  a ff i l i a tes .  The  rec ip ien t  should
check  th i s  emai l  and  any  a t tachments  fo r  the  presence  of  v i ruses .  The  law f i rm accep ts  no  l i ab i l i ty  fo r  any  damage
caused  by  any  v i rus  t ransmi t ted  by  th i s  emai l .  I f  you  a re  no t  a  named rec ip ien t ,  p lease  no t i fy  the  sender  immedia te ly
and  de le te  the  or ig ina l  message  and  a l l  f i l es  sen t  wi th  i t .  You  may no t  d i sc lose  i t s  con ten t  fo r  any  purpose  or  fu r ther
s to re  o r  copy  i t s  con ten ts  in  any  medium.-  VICTORY ASSOCIATES"

Reply on behalf of Respondent No. 6.pdf
10556K

https://mail.google.com/mail/u/0/?ui=2&ik=0da08aaa10&view=att&th=18722b056b3acea0&attid=0.1&disp=attd&realattid=f_lfqpj3gp0&safe=1&zw
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